
04.02.2019                                                                                                                     1 

 
C O N T E N T S     

                                                                                                                             
Sixteenth Series, Vol. XXXVI, Seventeenth Session, 2019/1940 (Saka) 

No.3,  Monday, February 4, 2019/Magha 15, 1940 (Saka) 
 

S U B J E C T                                     P A G E S 

 

OBITUARY REFERENCES      9-12 

 

ORAL ANSWERS TO QUESTIONS 

 Starred Question Nos. 1 and  2    14-22  

 

WRITTEN ANSWERS TO QUESTIONS 

          Starred Question Nos. 3 to 20 23-121         

          Unstarred Question Nos. 1 to 230 122-670  

  

                                                             
 The sign + marked above the name of a Member indicates that the Question was actually asked on the floor of the House by 
that Member. 
  



04.02.2019                                                                                                                     2 

 
   

PAPERS LAID ON THE TABLE    672  

ASSENT TO BILLS    673  

ELECTION TO COMMITTEE   

 National Jute Board   674 

SUBMISSION BY MEMBERS   675-684 
Re : Alleged stand off between the CBI and    
West Bengal Police 
 
MATTERS UNDER RULE 377   688-714
   

(i) Need to expedite construction of flyover on National 
Highway passing through Kalpi in Jalaun 
Parliamentary Constituency, Uttar Pradesh. 
 

   

                          Shri Bhanu Pratap Singh Verma   689 

(ii) Regarding invention of a drone for spraying pesticide    

 Shri Prahlad Singh Patel   690 

(iii) Regarding establishment of Medical Tribunal    

 Shri Anurag Singh Thakur    691 

(iv) Need to include Khetauri Ghatwal-Ghatwar 
communities of Santhal Pargana in Jharkhand in the 
list of Scheduled Tribes 

   

 Shri Nishikant Dubey    692 

 

 



04.02.2019                                                                                                                     3 

 
(v) Need to undertake development works and provide 

civic amenities in Barmer Parliamentary Constituency, 
Rajasthan. 

   

 Col.  (Retd.) Sona Ram Choudhary   693-695 

(vi) Need to provide Rajasthan its allocated share of 
Yamuna water as per agreement 

   

 Shri Rahul Kaswan    696 

(vii) Need to simplify the process of GST refund claims    

 Shri Subhash Chandra Baheria    697 

(viii) Regarding problems faced by employees associated 
with Saakshar Bharat Mission in Jharkhand 

   

 Shri Ravindra Kumar Pandey    698 

(ix) Regarding creation of All India Judicial Services    

 Dr. Udit Raj    699 

(x) Need for doubling of railway lines in Gujarat    

 ShrimatiJayshreeben Patel    700 

(xi) Regarding setting up of an income tax Appellate 
Tribunal at Hubbali-Dharwad city of Karnataka 

   

 Shri Pralhad Joshi    701 

(xii) Need to bring mortal remains of NRIs from Gulf 
countries to the country free of cost 

   

 Shri M. K. Raghavan  

 

  702 



04.02.2019                                                                                                                     4 

 
(xiii) Need to create a separate Ministry of Fisheries    

 Dr. Shashi Tharoor    703 

(xiv) Need to safeguard the interests of poultry farmers of 
Namakkal district, Tamil Nadu 

   

 Shri P. R. Sundaram    704 

(xv) Need to introduce Women’s Reservation Bill    

 Shrimati K. Maragatham    705 

(xvi) Regarding manual scavenging in India    

 Shri Dinesh Trivedi    706 

(xvii) Regarding return of undisputed land in Ayodhya    

 Prof. Saugata Roy    707 

 (xviii) Regarding construction of road over-bridge at level 
crossing no. 61 at Basta in Balasore Parliamentary 
Constituency of Odisha 

   

 Shri Rabindra Kumar Jena    708 

)xix(  Regarding renaming of Bombay High Court    

 Shri Gajanan Kirtikar    709 

)xx(  Need to rectify the methodology for imposition of GST 
on various products 

   

 Shri Jayadev Galla    710 

 

 



04.02.2019                                                                                                                     5 

 
)xxi(  Regarding setting up of a Post Office Passport Seva 

Kendra at Nenmara in Alathur Parliamentary 
Constituency of Kerala 

   

 Dr. P. K. Biju    711 

)xxii(  Need to amend DANICS rules to facilitate 
representation of people of Lakshadweep in DANICS 

   

 Mohammed Faizal    712-713 

(xxiii) Regarding pending Railway projects in Haryana    

 Shri Dushyant Chautala   714 

     

ANNEXURE – I      

Member-wise Index to Starred Questions     717     

Member-wise Index to Unstarred Questions                        718-720 

 

ANNEXURE – II 

Ministry-wise Index to Starred Questions                721  

Ministry-wise Index to Unstarred Questions               722  

  



04.02.2019                                                                                                                     6 

 
OFFICERS OF LOK SABHA 

THE SPEAKER  

Shrimati Sumitra Mahajan 

 

THE DEPUTY SPEAKER 
Dr. M. Thambidurai 

PANEL OF CHAIRPERSONS 
 

Shri Arjun Charan Sethi 

Shri Hukmdeo Narayan Yadav 

Shri Anandrao Adsul 

Shri Pralhad Joshi 

Dr. Ratna De (Nag) 

Shri Ramen Deka 

Shri Konakalla Narayana Rao 

Shri K.H. Muniyappa 

Dr. P. Venugopal 

Dr. Kalraj Mishra 

 

SECRETARY GENERAL  
Shrimati Snehlata Shrivastava 



04.02.2019                                                                                                                     7 

 
LOK SABHA DEBATES 

 

 

 

 

 

LOK SABHA  

---------- 

 

 

 

Monday, February 4, 2019/Magha 15, 1940 (Saka) 
 

  

  

The Lok Sabha met at Eleven of the Clock 

 

  

 

[HON. SPEAKER  in the Chair] 

 

 

     



04.02.2019                                                                                                                     8 

 
… (Interruptions) 

PROF. SAUGATA ROY (DUM DUM): Madam, I have given a notice for 

Adjournment Motion. There is a constitutional crisis. …(Interruptions) The 

Chief Minister of West Bengal is sitting on a dharna. …(Interruptions) 

माननीय अ�य� :एक िमनट ।    

…(�यवधान) 
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11 01 hrs  

OBITUARY REFERENCES 

माननीय अ�य� :माननीय सद�यगण, मझेु सभा को आठ पूव� सद�य�, सव��ी केयूर भूषण, 

बटे�र हेमराम, वाई. जी. महाजन, डॉ. जी. आर. सरोद,े जलागम क�डला राव, के. कृ�णमूित�, भान ु

�काश िसंह और जॉज� फना�डीज के दःुखद िनधन के बार ेम� सूिचत करना है।  

 �ी केयूर भूषण म�य �देश के रायपरु संसदीय िनवा�चन �े�, जो अब छ�ीसगढ़ म� है, से 

7व� और 8व� लोक सभा के सद�य थे।  

 �ी केयूर भूषण �ा�कलन सिमित के सद�य तथा मानिसक �वा��य िवधेयक सबंंधी 

सयं�ु ससंदीय सिमित के सद�य थे। 

 �ी भूषण �वतं�ता सेनानी थे िज�ह� ‘भारत छोड़ो’ आंदोलन म� भाग लेन ेके िलए कारावास 

म� रखा गया था।  

 सािहि�यक �ितभा के धनी �ी केयूर भूषण ‘छ�ीसगढ़ क� कली’ और ‘छ�ीसगढ़ सदेंश’ के 

सपंादक थे।  

 �ी  केयूर  भूषण का िनधन 90 वष� क� आय ुम� 3 मई, 2018 को रायपरु, छ�ीसगढ़ म� 

ह�आ । 

 �ी बटे�र हमेराम िबहार के दमुका ससंदीय िनवा�चन �े� (जो अब झारखडं म� है), से छठी 

लोक सभा के सद�य थे।  

 �ी हेमराम क� सािहि�यक काय�कलाप� म� िवशेष �िच थी और उनक� अनेक प�ुतक�  

�कािशत ह�ई ं   । 



04.02.2019                                                                                                                     10 

 
 �ी बटे�र हेमराम का िनधन 87 वष� क� आय ुम� 17 अ�टूबर, 2018 को दमुका, झारखंड 

म� ह�आ।  

 �ी वाई. जी. महाजन महारा�� के जलगांव ससंदीय िनवा�चन �े� से 13व� और 14व� 

लोक सभा के सद�य थे।  

 �ी महाजन कृिष सबंंधी सिमित और मानव ससंाधन िवकास सबंंधी सिमित के सद�य थे। 

 �ी महाजन एक सि�य सामािजक और राजनीितक काय�कता� थे तथा उ�ह�ने दहेज 

िवरोधी आंदोलन म� सि�य �प से भाग िलया। 

 �ी वाई. जी. महाजन का िनधन 77 वष� क� आय ुम� 29 अ�टूबर, 2018 को जलगांव म� 

ह�आ। 

 डॉ. जी. आर. सरोदे महारा�� के जलगांव ससंदीय िनवा�चन �े� से 10व� और 11व� 

लोक सभा के सद�य थे। इससे पूव�, डॉ. जी. आर. सरोद ेमहारा�� िवधान सभा के सद�य भी रहे । 

 डॉ. जी. आर. सरोद े का िनधन 78 वष� क� आय ु म� 2 िदस�बर, 2018 को जलगांव, 

महारा�� म� ह�आ ।  

 �ी जलागम क�डला राव आं� �देश के ख�माम ससंदीय िनवा�चन �े� (जो अब तेलंगाना 

म� है), से छठी और सातव� लोक सभा के सद�य थे। 

 वे  गैर-सरकारी  सद�य� के िवधयेक� तथा सकं�प� सबंंधी सिमित के सद�य थे। इससे 

पूव�, �ी क�डला राव वष� 1957 से 1962 तक  आं� �देश  िवधान सभा  के  सद�य  थे ।  

 एक सि�य सामािजक काय�कता� के �प म� �ी राव ने समाज के विंचत वग� के उ�थान के 

िलए काम िकया । 
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 �ी जलागम क�डला राव का िनधन 90 वष� क� आय ुम� 18 िदस�बर, 2018 को तेलंगाना 

के हैदराबाद म� ह�आ ।  

 �ी के.कृ�णमूित� तिमलनाडु के मियलादथुुरई ससंदीय िनवा�चन �े� से बारहव� लोक सभा 

के सद�य थे। �ी कृ�णमूित� ने िव�ान और �ौ�ोिगक� सबंंधी सिमित तथा पया�वरण और वन 

सबंंधी सिमित के सद�य के �प म� काय� िकया ।  

 एक सि�य सामािजक काय�कता� के �प म� �ी कृ�णमूित� ने िश�ा को बढ़ावा देने के िलए 

काय� िकया तथा अनेक शै�िणक स�ंथान� क� न�व रखी। 

 �ी के. कृ�णमूित� का िनधन 74 वष� क� आय ुम� 16 जनवरी, 2019 को तंजावरु, तिमलनाडु 

म� ह�आ। 

�ी भान ु�काश िसहं म�य �देश के राजगढ़ और सीधी िनवा�चन �े�� स े�मशः तीसरी 

और चौथी लोक सभा के सद�य थे। 

�ी भान ु�काश िसंह औ�ोिगक िवकास और कंपनी काय� मं�ालय म� उप-मं�ी थे। उ�ह�ने 

गोवा के रा�यपाल के �प म� भी अपनी सेवाए ंद�।  

�ी भान ु�काश िसंह का िनधन 89 वष� क� आय ुम� 24 जनवरी, 2019 को राजगढ़, म�य 

�देश म� ह�आ । 

�ी जॉज� फना�डीज महारा�� के त�कालीन बॉ�बे साउथ (जो अब म�ुबई दि�ण ससंदीय 

िनवा�चन �े� है), से चौथी लोक सभा के सद�य थे। वे िबहार के मजु�फरपरु तथा नालंदा ससंदीय 

िनवा�चन �े�� से �मशः छठ�, सातव� और नौव� से चौदहव� लोक सभा के सद�य थे।  
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�ी फना�डीज के��ीय र�ा, रले, सचंार तथा उ�ोग मं�ी भी थे। एक अनभुवी ससंद सद�य 

के �प म� व े िविभ�न संसदीय सिमितय� के सद�य भी रहे। सािहि�यक �ितभा के धनी �ी जॉज� 

फना�डीज ‘The Other Side’ के सपंादक थे तथा उ�ह� अ�य प�ुतक� , जैसे ‘What ails the 

Socialists’ and ‘Railway Strike of 1974’ के �काशन का भी �ेय �ा� है । 

 �ी फना�डीज एक उ�कृ� सघंवादी और समाजवादी थ े तथा उ�ह�ने सादा जीवन और 

उ�च िवचार के आदश� पर बल िदया। उ�ह�ने गरीब� और समाज के हािशये पर रहने वाले वग� के 

अिधकार� को अ�यंत �भावशाली ढंग से उठाया तथा अनवरत काय� करने वाले �यि� के �प म� 

�ित�ा अिज�त क� । 

 उ�ह�ने सामािजक म�ु� के िलए िनरतंर सघंष� िकया तथा अ�यंत सि�यता और िनभ�कता 

के साथ काय� िकया। वे �मजीवी वग� के िलए पूण�तः समिप�त थे ।  

 �ी जॉज� फना�डीज का िनधन 88 वष� क� आय ुम� 29 जनवरी, 2019 को नई िद�ली म� 

ह�आ । 

 हम अपने पूव� सािथय� के िनधन पर गहरा शोक �य� करते ह�। यह सभा शोक-सतं� 

प�रवार� के �ित अपनी सवेंदना �य� करती है ।  

 अब यह सभा िदवगंत आ�माओ ंके स�मान म� कुछ देर मौन खड़ी रहेगी । 

11.03 hrs 

Then Members then stood in silence for a short while. 
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… (Interruptions) 

PROF. SAUGATA ROY (DUM DUM): Madam, I have given a notice for 

Adjournment Motion. …(Interruptions). 

HON. SPEAKER: I will allow you after the Question Hour.  Definitely I will allow 

you. 

… (Interruptions) 

माननीय अ�य�: �� स�ंया 1, �ी राजीव सातव जी । 

…(�यवधान) 

HON. SPEAKER: I will allow you. आपको भी बोलने का मौका दूगंी । 

…(Interruptions) 

�ी राजीव सातव (िहगंोली): अ�य� महोदया, िजस �कार से पि�म बंगाल म� के�� सरकार �ारा 

सी.बी.आई. क� मशीनरी का द�ुपयोग िकया जा रहा है, उसके बार ेम� पहले चचा� हो जाए और 

उसके बाद �वै�न ऑवर ल�, यह मेरी िवनती है।…(�यवधान) 

माननीय अ�य�: आप �वै�न न�बर बोिलये । 

�ी राजीव सातव : मैडम, सी.बी.आई. पर पहले िड�कशन हो जाए ।  

माननीय अ�य�: �या आपको �वै�न नह� पूछना है? 

�ी राजीव सातव: मैडम, पहले सी.बी.आई. का होने दीिजए ।…(�यवधान) 
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11 04 hrs 

ORAL ANSWERS TO QUESTIONS 

(Q.1) 

HON. SPEAKER: You do not have any question? 

… (Interruptions) 

11 09 hrs  

At this stage, Shri Kesineni Srinivas, Shri Kalyan Banerjee and some other 
hon. Members came and stood  on the floor near the Table 

 

HON. SPEAKER: Shrimati Supriya Sule 

SHRIMATI SUPRIYA SADANAND SULE: Madam, this is a very serious issue 

of unemployment.  The data shows that it is 40 per cent.  …(Interruptions). It is 

a 40-year low. Unemployment has gone up. Given the situation, we really need 

to debate the unemployment issue in this House, but we want to know what 

the data is because the hon. Minister says that employment has gone up. 

…(Interruptions). But the NSSO data says that unemployment has reached a 

40-year low. You see as to what is happening in the House.  What is 

happening is unfortunate, but we need to discuss this. …(Interruptions). 

�ी सतंोष कुमार गगंवार : अ�य� महोदया, यह िवषय मह�वपूण� है, हम इस बात को समझते ह� 

और हम इस पर हर �कार क� चचा� करने के िलए तैयार ह�। …(�यवधान) परतं ुहमारा कहना है िक  
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जो खबर� आ रही ह�, उन पर िबना िकसी जानकारी के �रलाइ करना मायने नह� रखता है। 

…(�यवधान) जो डाटा लीक होने क� बात कही जा रही है, वह सभंवत: पूरी �रपोट�  म� ही है। 

…(�यवधान) यह एक �ा�ट �रपोट�  है, अधूरी �रपोट�  है। …(�यवधान) हमारा इस मं�ालय से कोई 

वा�ता नह� है। …(�यवधान) इस सदंभ� म� म� सबंंिधत मं�ी को जानकारी दूगंा और आगे जो भी 

िवशेष बात होगी, वह म� सदन को बताऊंगा । …(�यवधान) 

�ी �हलाद िसहं पटेल: अ�य� महोदया, यह बेरोज़गार� स ेजड़ुा ह�आ एक मह�वपूण� सवाल है। 

…(�यवधान) मेरी जानकारी म� �म मं�ालय ने जब भी कभी इन पोट�ल� क� �यव�था क� है, आदश� 

ि�थित तक पह�ंचाने का काम मोदी सरकार ने िकया है। …(�यवधान) चाह े िजतने भी �कार के 

�योग हो सकते ह�, चाहे हम पोट�ल चालने के िलए पैसे क� मदद कर� या िफर रा�य सरकार� को 

उन केन�्� को बह�त तकनीक� �प से समृ� बनाने क� बात हो, म� आपके मा�यम से मं�ी जी से 

जानना चाहता हूॅं िक  आपने मदद क� है। …(�यवधान) ऐसे कौन से रा�य ह�, जो मदद लेने के बाद 

भी इस काम को बेहतर तरीके से नह� कर पा रहे ह�, �या इस �कार का कोई �ेडेशन भारत सरकार 

का �म मं�ालय करगेा? …(�यवधान)  

�ी सतंोष कुमार गगंवार :महोदया, म� माननीय सद�य क� बात से सहमत हूॅ।ं …(�यवधान) हम 

पूरे तरीके से, सभी रा�य� को मदद कर रहे ह�। …(�यवधान) इसम� 50 लाख �पये �ित स�टर पर 

मदद करने का काम कर रहे ह� और अब तक 117 स�टस� को मदद कर दी गई है। …(�यवधान) 

माननीय सद�य जो जानकारी चाहते ह�, वह जानकारी म� अपने िवभाग से लेकर इनको उपल�ध 

कराने का काम क�ंगा। …(�यवधान) 
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HON. SPEAKER:  Q. No. 2, Shri B. Vinod Kumar – Not present. 

… (Interruptions) 

HON. SPEAKER: Hon. Minister, you kindly lay it. 

(Q. 2) 

SHRI K. ASHOK KUMAR:  Madam, India’s trade deficit with China has 

widened over the last two years and it has reached to more than US 57 billion 

dollar.   Therefore,  the export of raw sugar to China will help somehow to 

reduce the trade deficit gap. …(Interruptions) 

 I would like to know whether China has released the raw sugar export 

quota for the year 2019 to enable us to export raw sugar to China 

…(Interruptions) 

SHRI C.R. CHAUDHARY: Madam Speaker, a right question has been raised 

by the hon. Member   at the right time. भारतवष� के अंदर िपछले 2017-18 और 2018-

19 के अदंर डोमैि�टक कंज�ंशन से �यादा शुगर का �ोड�शन हो रहा है। …(�यवधान) सन् 

2017-18 म�  हमारा �ोड�शन 322 लाख टन था,  while the domestic consumption  

was only 255 lakh metric tonnes. इसी �कार से सन् 2018-19 म� जो एि�टमेिटड 

�ोड�शन आ रहा है, वह 315 लाख टन है, while the domestic consumption is  260 

lakh  tonnes इस कारण से there is a surplus position in sugar. शगुर  के  अदंर  हम� 

ए�सपोट�   करने  क� बह�त आव�यकता है। शगुर इंड��ीज़ और शगुरकेन फाम�स� जो ह�, उनको 

चंूिक ए�रयर जो था, काफ� भगुतान था । …(�यवधान) जब चीनी का भाव सन ्2016-17 म� जब 

�ोड�शन  कम  ह�आ, तो  शुगर का �ित िकलो खदुरा भाव था, वह 40 �पये से �यादा हो गया 
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था। …(�यवधान) अभी जो भाव है, वह सन् 2017-18 म� और 2018-19 म� �यादा �ोड�शन क� 

वजह से भाव से काफ� कम आने लगे, यानी 25-26 �पये िकलो हो गया था। …(�यवधान) इस 

कारण से, माननीय �धान मं�ी जी के नेत�ृव म� हमारी सरकार ने कई ऐसे कदम उठाए, िजनके 

कारण शगुर फै��ीज़ को और शगुरकेन फाम�स� को नकुसान नह� हो। …(�यवधान) शगुरकेन 

फाम�स� को अपना ए�रयर टाइम पर िमल जाए, इस बात क� �यव�था क� गई । …(�यवधान) 

Export is one of the important issues  �य�िक शगुर म�, minimum indicated export 

quota was given 20 lakh metric tonne in 2017-18 and 15 lakh metric tonne in 

2018-19.  सन् 2017-18 के अदंर हमने करीब 16 लाख टन शगुर �ोड्यज़ु िकया, लेिकन चूंिक 

चाइना हमारा पड़ोसी देश है, वहा ंपर तीन से पांच िमिलयन, यानी तीस लाख टन से पचास लाख 

टन तक क� उनक� सालाना िडमांड रहती है। They import about 30 lakh to 50 lakh  

tonnes of sugar annually.  China is our nearest neighbour.  So, we should 

export our sugar to China.  

माननीय �धान मं�ी जी जब वहुान पधार े थे, चाइना के रा��पित से उनक� वाता� 

ह�ई।…(�यवधान) उस दौरान चावल और शगुर का इ�पोट�ट इ�यू िलया गया िक भारत इनका 

आपको ए�सपोट�  करना चाहता है और उसके बाद म� सीरीज ऑफ द मीिटं�स यानी हमार ेशगुर 

ए�सपोटस� और चाइना के शगुर इ�पोटस� क� मीिटंगकरवाई गई। जून महीने म�सेलर एडं बायर 

मीिटंग ह�ई।…(�यवधान) उसके बाद म� िमिन�टर लेवल पर मीिटंग ह�ई। सीरीज ऑफ मीिटं�स हो 

रही ह�, �य�िक वष� 2017-18 का कोटा उ�ह�ने ऑलरटेी �रलीज कर िदया था।…(�यवधान) जून 

म� और जनवरी के अदंर China released the export quota और इस कारण से उ�ह�ने वष� 

2018 का अपना कोटा �रलीज कर िदया।…(�यवधान) वष� 2019 का जनवरी म� तय होना था। 

Still, it is not being decided as to how much sugar China will import from India.  
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We are consistently pursuing this matter but there is no written agreement.  

That is all. Thank you, Madam. …(Interruptions) 

HON. SPEAKER: Please go back to your seats.  

… (Interruptions) 

HON. SPEAKER: The  House  stands  adjourned  to  meet  again at 12 o’ 

clock. 

11 16 hrs  

          The Lok Sabha then adjourned till Twelve of the Clock. 
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12 00 hrs 

The Lok Sabha re-assembled at Twelve of the Clock. 

(Hon. Speaker in the Chair) 

… (Interruptions) 

PROF. SAUGATA ROY (DUM DUM): Madam, I have given a notice of 

Adjournment Motion.…(Interruptions) 

HON. SPEAKER: I will allow you. 

… (Interruptions) 

माननीय अ�य� : माननीय सद�यगण, मझेु �थगन ��ताव क� सूचनाए ं �ा� ह�ई ह�, मामले 

मह�वपूण� ह�, तथािप इनके िलए काय�वाही म� �यवधान डालना आव�यक नह� है । म�ने �थगन 

��ताव को तो अनमुित नह� दी है, मगर म�ुा उठाने के िलए आपको मौका द ेदेती ह�।ँ 

…(�यवधान) 

�ो. सौगत राय : महोदया, म� अभी म�ुा उठाऊँ।…(�यवधान) 

HON. SPEAKER: After the Papers are laid, I will allow you.  I am not saying 

‘No’.   

… (Interruptions) 
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12 01 hrs 

PAPERS LAID ON THE TABLE 

HON. SPEAKER: Now, Papers to be laid on the Table. 

… (Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF WATER 

RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION 

(SHRI ARJUN RAM MEGHWAL): I beg to lay on the Table a copy each of the 

following Ordinances (Hindi and English versions) under article 123 (2) (a) of 

the Constitution: -  

(1)  The Muslim Women (Protection of Rights on Marriage)  

Ordinance, 2019 (No.1 of 2019) promulgated by the President on 

12th January, 2019.  

[Placed in Library, See No. LT 10778/16/19] 

(2)  The Indian Medical Council (Amendment) Ordinance, 2019  

(No.2 of 2019) promulgated by the President on 12th January, 

2019.  

[Placed in Library, See No. LT 10779/16/19] 
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(3)  The Companies (Amendment) Ordinance, 2019 (No. 3 of 2019)  

promulgated by the President on 12th  January, 2019.  

[Placed in Library, See No. LT 10780/16/19] 
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12 02 hrs 

ASSENT TO BILLS 

SECRETARY GENERAL: Madam Speaker, I lay on the Table:- 

(i)  The National Trust for Welfare of Persons with Autism,  

Cerebral Palsy, Mental Retardation and Multiple Disabilities  

(Amendment) Bill, 2018;  

(ii)  The Right of Children to Free and Compulsory Education  

(Amendment) Bill, 2019;  

(iii)  The National Council for Teacher Education (Amendment)  

Bill, 2019; and  

(iv)  The Appropriation (No.6) Bill, 2018.  

as passed by the Houses of Parliament during the Sixteenth Session of 

Sixteenth Lok Sabha and assented to by the President.  

Madam Speaker, I also lay on the Table one copy, duly authenticated by 

the Secretary General, Rajya Sabha, of the Constitution (One Hundred and 

Third Amendment) Bill, 2019 passed by the Houses of Parliament and 

assented to by the President. 

[Placed in Library, See No. LT 10781/16/19] 
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12 02 ½ hrs 

ELECTION TO COMMITTEE 

National Jute Board 

 

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): I beg to 

move: 

“That in pursuance of clause (b) of sub-section 4 of section 3 of 

the National Jute Board Act, 2008, the members of this House do 

proceed to elect, in such manner as the Speaker may direct, two 

members from amongst themselves to serve as members of the 

National Jute Board, subject to the other provisions of the said Act 

and the rules made thereunder.” 

HON. SPEAKER:  The question is: 

“That in pursuance of clause (b) of sub-section 4 of section 3 of 

the National Jute Board Act, 2008, the members of this House do 

proceed to elect, in such manner as the Speaker may direct, two 

members from amongst themselves to serve as members of the 

National Jute Board, subject to the other provisions of the said Act 

and the rules made thereunder.” 

 

The motion was adopted. 
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12 03 hrs 

SUBMISSION BY MEMBERS 
Re : Alleged stand off between the CBI and West Bengal Police 

 

PROF. SAUGATA ROY (DUM DUM): Madam, there is a constitutional crisis in 

the State of West Bengal.  Yesterday, on Sunday, after 6 p.m., 40 officers of 

the CBI went to the house of the Police Commissioner, Kolkata without taking 

previous permission, without a specific order from the court.  They wanted to 

question the Police Commissioner of Kolkata.  Our Chief Minister Mamata 

Banerjee went there to the Police Commissioner’s residence and she 

protested.  But, they were unrelenting, as a result of which the Chief Minister is 

on a dharna since last night.  This poses a Constitutional challenge.  The 

Satyagraha by the Chief Minister is to highlight the misuse of CBI by the 

Central Government against Opposition Governments.  They have done it 

especially after the 19 January rally where 22 political parties got together to 

challenge Mr. Modi and his BJP party.  They are constantly using CBI to 

throttle the opposition voice, डराने के िलए, धमकाने के िलए। ऐसी िसचएुशन कभी नह� 

थी।…(�यवधान) सीबीआई के तो दो डायरे�टर चले गए । Why is CBI being misused ?  

There is a High Court injunction on any action against the Kolkata Police 

Commissioner up to February 13. 

The CBI went to the Supreme Court today.  They have got no order from 

the Supreme Court. The Supreme Court asked the CBI to produce all 
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necessary and relevant papers.  We strongly protest with all the forces at our 

command against the CBI and the BJP led by Shri Narendra Modi and Shri 

Amit Shah who are really there to damage the Constitutional structure in such 

a face-off between the State Government and the Centre. …(Interruptions) 

 Madam, I want the Prime Minister to be called to this House. Let him 

reply as to why the Government of India is misusing the CBI against the State 

Government.  This cannot go on day after day. Our Chief Minister is on an 

indefinite dharna.  Today, the State Budget is there.  Still, she is on adharna. It 

is because of misuse of CBI which has also been called caged-parrot earlier.  

 Now, there was a clash between the previous Director Shri Alok Verma 

and Shri Rakesh Asthana. …(Interruptions) Overlooking Shri Kharge’s 

opposition, they have gone on to appoint another officer.   

माननीय अ�य� : इस तरह सब बात� एकि�त करके न बोल� । 

…(�यवधान) 

PROF. SAUGATA ROY : Madam, the CBI is being used in the State 

Government to capture Bengal.  This is not the way they will succeed. In the 

elections, they will get a big zero.  However, many times, Shri Narendra Modi, 

Shri Rajnath Singh and Shri Amit Shah visited Bengal. But what have they 

done?  They have created a Constitutional crisis. …(Interruptions) 
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, the incident that 

occurred last evening smacks of impropriety.  The manner in which the CBI 

officers wanted to barge into Kolkata Police Commissioner’s residence, that 

too, with 40 personnel was unheard of. It is something which demonstrates 

and also questions the institutional integrity of CBI. The manner in which CBI 

has been functioning during the last 2-3 months’ time, does not show any 

professionalism and that is why the CBI has come into such criticism today.  

We are not a Banana republic. There are instances, especially, during the last 

few years.  The situation has aggravated to such an extent where institutions 

are being derided because of certain motivated actions of certain personnel.  

This should be stopped at all quarters.  

Some months back, Odisha has also seen the CBI officers barging into a 

sitting Judge’s residence, that too, in the early hours of the morning, just before 

the Panchayat elections. Adequate steps were also taken by the CBI to 

defame Biju Janta Dal and actions again have started emanating in Odisha 

also just to defame the leaders of BJD.  This smacks of unprofessionalism and 

we want CBI to be a professional institution and also should target those 

people who are indulging in corruption.  But the manner in which CBI is 

functioning today, as if it has become a political stooge, as if it has become a 

political weapon at the hands of the power that is there in the Centre.   
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�ी मि�लकाजु�न खड़गे (गुलबगा�): मैडम, आपने मझेु समय िदया, इसके िलए आपको ध�यवाद। 

आज देश म� �या हो रहा है?…(�यवधान) �या हो रहा है?…(�यवधान) अभी सौगत राय जी ने जो 

सम�या आपके सामने रखी, बी.जे.डी. के नेता ने भी आपके सामने अपनी बात� रख� तो म� यही 

कहना चाहता ह� ंिक यह सरकार सी.बी.आई. को एक हिथयार बनाकर सभी ऑपोजीशन के लीडस� 

को ख�म करना चाहती है।…(�यवधान) 

अपोिजशन पािट�य� को ख�म करके ऑटो�ैिटक गवन�म�ट लाने क� कोिशश कर रहे ह�। जो 

कोई भी अगर अ�याय के िखलाफ आवाज़ उठाता है, उसको दबाने क� कोिशश हो रही 

है।…(�यवधान) िजस �टेट म� उनको पैर रखने के िलए जगह नह� है, वहा ंपर जाकर अपनी शि� 

बढ़ाने के िलए…(�यवधान) 

 मैडम, आप किहए िक कौन-सा कानून ऐसा बोलता है िक रात के सात बजे जाकर आप 

एक पिुलस ऑिफसर को अर�ेट कर�।…(�यवधान) एक आदमी नह�, बि�क चालीस-चालीस लोग 

जाकर अगर अटैक करते ह�, तो इसको हम �या कह�? …(�यवधान) िसफ�  बंगाल म� नह�, यह बात 

लखनऊ म� हो गई है, उ�र �देश म� ह�ई है, कना�टक म� हो रही है, चे�नै म� हो रही है, हर जगह जहा-ं

जहा ं पर उनके िखलाफ क� पािट�या ँ ह�, उन सभी के ऊपर अ�याय और अ�याचार कर रहे 

ह�।…(�यवधान)  

मैडम, यह �या है? 

माननीय अ�य�: �लीज, आप बैिठए। 

…(�यवधान) 

�ी मोह�मद बद��ोज़ा खान(मिुश�दाबाद) : मैडम, म� कुछ बोलना चाहता ह�।ँ…(�यवधान) 
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�ी मि�लकाजु�न खड़गे : अगर आप सभी स�ंथाओ ंका इस ढंग से गैर इ�तेमाल कर�गे, सभी 

स�ंथाओ ं पर अगर दबाव डाल�गे, तो लोग झकुने वाले नह� ह�, कोई पाट� झकेुगी भी 

नह�।…(�यवधान) 

माननीय अ�य�:  आप बैिठए न । म� सभी को बोलने के िलए समय दे रही ह�।ँ म� ना नह� कह रही 

ह�।ँ 

 �ी मोह�मद बद��ोज़ा खान । 

…(�यवधान) 

�ी मोह�मद बद��ोज़ा खान: मैडम, पि�म बंगाल म� जो हो रहा है, वह डेमो�ेसी के िलए अ�छा 

नह� है।…(�यवधान) चार साल तक सीबीआई ने �यादा कुछ नह� िकया, तब तो दीदी और मोदी 

का सेिटंग चल रहा था ।…(�यवधान) कल हमार ेयहा ं िब�ेड म� बह�त बड़ी रलैी थी, उससे नजर 

घमुाने के िलए िफर एक नाटक िकया गया।…(�यवधान) िफर भी म� यह कहता ह� ँ िक चीफ 

िमिन�टर ने जो काम िकया, वह भी डेमो�ेसी के िलए अ�छा नह� है।…(�यवधान) चीफ िमिन�टर 

एक पिुलस किम�र को साथ लेकर बैठ गई, यह डेमो�ेसी के िलए खतरा है।…(�यवधान) हमने 

देखा, यह बताया गया िक वह बह�त अ�छा इ� � पे�टर/ऑिफसर ह�, अगर वह इतना अ�छा 

ऑिफसर ह� तो वह �य� नह� सीबीआई के सामने गया।…(�यवधान) तीन-तीन बार स�मन ह�आ, 

लेिकन वह नह� गया।…(�यवधान) सीबीआई ने आज तक िकसी भी दोषी को नह� पकड़ा, दोषी को 

सजा नह� िदया, पैसा वापस नह� िकया ।…(�यवधान) दोषी को पकड़ो, दोषी को सजा दो और 

इ�वे�टर का पैसा वापस करो । यह सीधी-सीधी मागं है ।…(�यवधान) 

माननीय अ�य�: �ी एम. बी. राजेश, �ी पी. के. िबजू तथा �ी शंकर �साद द�ा को �ी मोह�मद 

बद��ोज़ा खान �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है। 
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�ी धम��� यादव । 

…(�यवधान) 

�ी धम��� यादव (बदायूँ): ध�यवाद अ�य� जी । जो कल कोलकाता म� ह�आ, उसक� म� अपनी 

समाजवादी पाट� क� ओर से परुजोर िनंदा करता ह�।ँ…(�यवधान) अ�य� जी, पूर ेिह�द�ुतान के 

अदंर चाहे िबहार हो, चाह ेउ�र �देश हो, चाह ेबंगाल हो, चाहे ओिडशा हो, जो राजनीितक दल 

भारतीय जनता पाट� से मजबूती से लड़ाई लड़ रही ह�, उ�ह� के िखलाफ सीबीआई, उ�ह� के 

िखलाफ ईडी, उ�ह� के िखलाफ इनकम टै�स क� काय�वाही क� जा रही है।…(�यवधान) 

माननीय अ�य�: �ी जय �काश नारायण यादव, आप बोिलए । 

…(�यवधान) 

�ी धम��� यादव: अ�य� जी, ला�ट िमनट, म� अपनी बात समा� कर रहा ह�।ँ…(�यवधान) 

माननीय अ�य�: नह�-नह�, आपका समय पूरा हो गया । 

…(�यवधान) 

माननीय अ�य�: �ी जय �काश नारायण यादव, आपको बोलना है �या?  

…(�यवधान) 

�ी जय �काश नारायण यादव (बाकँा): अ�य� महोदया, के��ीय एजे�सी सीबीआई को िमसयूज 

िकया जा रहा है।…(�यवधान) लोकतं� क� ह�या क� जा रही है, सघंीय ढाचेँ पर हमला हो रहा 

है।…(�यवधान) हमार े नेता आदरणीय लालू �साद यादव जी तथा उनके प�रवार पर लगातार 

�हार िकया गया है। उ�ह� परेशान िकया गया है।…(�यवधान) 
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SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam, we condemn 

what is happening in West Bengal. …(Interruptions) The hon. Chief Minister of 

West Bengal, a lady Chief Minister whom we are so proud of, is going through 

this problem and I think the muscle power that the CBI is using against a 

woman Chief Minister should be condemned, and the NCP condemns any 

such action.…(Interruptions) I think we all deserve a fair probe and the CBI 

should only be used against people who are corrupt and not against the 

innocent people. Thank you.…(�यवधान) 

माननीय अ�य� : आप इधर आ जाइए। 

…(�यवधान) 

माननीय अ�य� : आप इधर से बोिलए । 

…(�यवधान) 

माननीय अ�य� : �या ह�आ? बोलने दीिजए, सबका बोलने का अिधकार है। 

…(�यवधान) 

माननीय अ�य� : आराम से बोिलए। 

…(�यवधान) 

�ी सौिम� खान (िबशनपुर): मैडम, वे�ट बंगाल म� कुछ भी कांस्टीट्यूशनल नह� है।…(�यवधान) 

वे�ट बंगाल म� आज जो चल रहा है, पूर े िवरोधी प� का हैलीकॉ�टर नह� उतरने दे रहे 

ह�।…(�यवधान) मेर ेससरुाल के घर के सामने इलेि��िसटी लाइन काट दी गई।…(�यवधान) मेर े

ऊपर 9 तारीख तक कोई केस नह� था, लेिकन आज देिखए वे�ट बंगाल पिुलस मझेु अदंर भेजने 
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के िलए रपे केस लगा रही है। …(�यवधान) मेर ेघर म� दो-दो बार सीज़ िकया, कोई भी डॉ�यमु�ट मेर े

को नह� िदया।…(�यवधान) यह कैसी डेमो�ैसी है? वे�ट बंगाल म� डेमो�ैसी ख�म हो 

गई।…(�यवधान) आज जो हो रहा है, वे�ट बंगाल क� पिुलस और वे�ट बंगाल क� सी.एम.एक हो 

गए ह�।…(�यवधान) 

माननीय अ�य� :सब लोग बैिठए। 

…(�यवधान) 

माननीय अ�य� :सौिम� जी, आपने बोल िदया, बैिठए। 

…(�यवधान) 

HON. SPEAKER: Now, listen to the Minister. You will have to listen.  

… (Interruptions) 

HON. SPEAKER: This is not proper. Now, listen to him.  

… (Interruptions) 

गृह म�ंी (�ी राजनाथ िसहं): महोदया, कल कोलकाता म� सीबीआई के अिधका�रय� को उनको 

लॉफुल ड्यूटीज को करने से न केवल रोका गया, बि�क उ�ह� कोलकाता पिुलस �ारा पिुलस थाने 

म� िडटेन िकया गया। म� समझता ह� ं िक ऐसी घटना देश के इितहास म� अन�ेिसड�टेड 

है।…(�यवधान) 

 अ�य� महोदया, जैसा िक इस सदन को अवगत होगा िक सीबीआई को सारदा �कैम क� 

जांच करने क� िज�मेदारी ऑनरबेल स�ुीम कोट�  ऑफ इंिडया �ारा दी गई है।…(�यवधान) 
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12 18 hrs 

At this stage, Shri Dharmendra Yadav, Shri Gaurav Gogai, Shri Kalyan 
Bannerjee, Shri Ram Mohan Naidu Kinjarappu and some other hon. Members 

came and stood on the floor near the Table. 
 

सारदा �कैम म� पूव� भारत के और िवशेष तौर पर पि�म बंगाल के लाख� गरीब लोग� क� 

गाढ़ी कमाई को सारदा �पु �ारा हड़प िलया गया। सारदा �पु क� िविभ�न कंपिनय� �ारा बह�त सारी 

डूिबयस मनी म�टी�लायर �क��स के मा�यम से आकष�क �रवाड्�स एडं �रट�स� का लालच देकर 

बह�त सारा धन इक�ा िकया गया।…(�यवधान) जब इस कंपनी �ारा लोग� का धन वापस नह� 

िकया गया, तो लाख� पीिड़त� के �ारा एक बड़ा �दश�न ह�आ, लोग� ने िवरोध दज� 

कराया।…(�यवधान) इससे पि�म बंगाल के जनसामा�य म� भी �यापक नाराजगी ह�ई 

है।…(�यवधान) सारदा �कैम का म�ुा पि�लक इं�े�ट िलिटगेशन के मा�यम से, इस मामले म� 

सीबीआई जांच क� मांग करते ह�ए स�ुीम कोट�  ऑफ इंिडया म� ले जाया गया।…(�यवधान) वष� 

2014 म� ऑनरबेल स�ुीम कोट�  �ारा इस मामले के इंटर�टेट होने के कारण, इसम� इंटरनेशनल 

मनीलािं�ंग होने के कारण और साथ ही साथ सी�रयस र�ेयलेुटरी फे�योस� होने के कारण मामले के 

अिभय�ु� के एलेज्ड पॉिलिटकल ने�सस होने के कारण सीबीआई क� जांच का आदेश स�ुीम 

कोट�  ने दे िदया।…(�यवधान) माननीय स�ुीम कोट�  ने भी अपने आदेश म� इस बात का उ�लेख 

िकया है िक अब तक क� गई जांच से इस मामले म� कई राजनैितक एव ं�भावशाली �यि�य� के 

शािमल होने क� बात का पता चला है, जो समाज म� �यापक �लाउट और अथाह इन�लएुसं रखते 

ह�।…(�यवधान) 

िदनाकं 3 फरवरी, 2019 को शाम 5 बजकर 45 िमनट पर सीबीआई के अिधका�रय� क� 

एक टीम कोलकाता के पिुलस किम�र के पास इस �कैम क� जांच के िसलिसले म� पछुताछ के 

िलए गई थी । इन अिधका�रय� को पि�म बंगाल पिुलस �ारा न केवल रोका गया, बि�क इन 

अिधका�रय� को बलपूव�क पिुलस थान ेले जाया गया।  
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ऐसा नह� है िक  सीबीआई टीम सीधे पिुलस किम�र से पूछताछ के िलए चली गई 

थी।…(�यवधान) 

सीबीआई को मजबूरन ऐसा करना पड़ा �य�िक  पिुलस किम�र जांच म� सहयोग नह� कर 

रहे थे। सीबीआई �ारा लगातार स�मन िकए जाने के बावजूद भी वह उपि�थत नह� हो रहे थे। 

हालात इतने गंभीर हो गए िक हम� सीबीआई अिधका�रय� क� सरु�ा के िलए सीआरपीएफ क� 

तैनाती करनी पड़ी।…(�यवधान)  

 अ�य� जी, देश क� लॉ ए�फोस�म�ट एज�िसय� के बीच ऐसा टकराव न केवल दभुा� �यपूण� है 

अिपत ुयह देश के फैडरल और पोिलिटकल िस�टम के िलए एक गंभीर खतरा भी है। यिद लॉ 

ए�फोस�म�ट एज�सी चाह े वह क� � सरकार क� हो अथवा रा�य सरकार� क� ह�, को अपना 

िविधस�मत काय� करने से रोका जाए तो इससे घोर अ�यव�था पैदा होगी और सिंवधान म� 

उ�लेिखत �लू बकु के साथ लॉ का पालन भी �केगा । …(�यवधान) सिंवधान म� पिुलस और 

पि�लक ऑड�र रा�य के स�जै�ट्स ह�। हम क� � सरकार म� इस सबंंध म� रा�य� के अिधकार का 

स�मान भी करते ह� तथा सिंवधान ने क� � सरकार को यह िज�मेदारी स�पी ह�ई है िक इस बात को 

सिुनि�त कर ेिक देश का शासन सवैंधािनक �यव�था के अनसुार चलाया जाए। …(�यवधान)  

 जहा ंतक इस सदन का �� है, यह सदन इस बात से अवगत होगा िक सीबीआई �ारा जांच 

या तो रा�य सरकार� से जनरल अथवा �पेशल क�स�ट के बाद अथवा हाई कोट�  या स�ुीम कोट�  के 

आदेश� के बाद ही क� जाती है।…(�यवधान) इस मामले म� देश क� हाइए�ट कोट� , सीबीआई को 

मामले क� फेयर �ोब को �यान म� रखते ह�ए जांच का आदेश िदया है।  

 मझेु यह बात कहने म� कोई सकंोच नह� है िक  कल जो भी घटनाए ंह�ई ह�, वह एक तरीके से 

सवैंधािनक �यव�थाओ ंके टूटने क� ओर सकेंत कर रही ह�। …(�यवधान) म�ने इस सबंंध म� पि�म 

बंगाल के महामिहम रा�यपाल से भी चचा� क� है और महामिहम रा�यपाल न ेरा�य के चीफ सै�े�ी 
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और डीजी, पिुलस  को  बलुाया  है  तािक  इस  मामले म� उ�प�न एज�िसय�  के  टकराव  को  दूर 

िकया  जा  सके  और  सीबीआई के  अिधका�रय�  को  सरु�ा �दान  क�  जा  सके। …(�यवधान) 

म�ने इस मामले म� महामिहम रा�यपाल को यह भी कहा है िक  पूर ेमामले क� एक �रपोट�  भेजने का 

क� कर�।  

 म� अपील करना चाहता ह� ं वहा ं क� सरकार से, वहा ं के म�ुय म�ुयमं�ी से िक लॉ 

ए�फोस�म�ट एज�िसय� को ठीक तरीके से काम करने का अवसर �दान कर�। म� इसी अपील के साथ 

रा�य म� देश क� लॉ ए�फोस�म�ट एज�िसय� के सचुा� �प से काम करने के िलए सभी रा�य सरकार� 

से भी अपे�ा करता ह�।ं …(�यवधान) मझेु उ�मीद है िक  पि�म बंगाल क� सरकार भी इन सारी लॉ 

ए�फोस�म�ट एज�िसय� को सचुा� काम करने के िलए जो आव�यक माहौल चािहए, वह उपल�ध 

कराने म� पूरी तरह से सहयोग करेगी तािक सारी एज�िसया ंिन�प� और िनडर होकर जांच कर सक�  

और देश म� कानून का शासन �थािपत करने म� सहायता िमल सके। …(�यवधान) ध�यवाद। 

 

HON. SPEAKER: Go to your seats. Please go to your seats. 

… (Interruptions) 

माननीय अ�य� : इससे िकसी भी सम�या का िनदान नह� होता है। 

…(�यवधान) 

HON. SPEAKER: What else do you want? What do you want? ऐसा नह� होता है। 

… (Interruptions) 

HON. SPEAKER:  Please go to your seats.  

… (Interruptions) 
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माननीय अ�य� :�ी शरद ि�पाठी । 

…(�यवधान) 

माननीय अ�य� : यह हल नह� है। Please go to your seats.  

… (Interruptions) 

माननीय अ�य� : हंगामा करने से हल नह� होता है। 

…(�यवधान) 

�ी शरद ि�पाठी (सतं कबीर नगर):  माननीय अ�य� जी, म� आपका �यान मेर ेससंदीय �े� से 

सबंंिधत अ�बेडकर नगर जनपद के पिुलस अधी�क के पद पर…* जो भारतीय �शासिनक सेवा 

क� अिधकारी ह�, क� ओर िदलाना चाहता ह�ं। …(�यवधान) 

माननीय अ�य� :  नाम �रकॉड� म� नह� जाएगा। 

…(�यवधान) 

�ी शरद ि�पाठी :   म�ने अपने सभी दािय�व� का िनव�हन करते ह�ए उनके पास फोन िकया तो 

उ�ह�ने ससंद और सांसद के �ित बह�त ही अमया�िदत िट�पणी क� िजससे मझेु ससंदीय काय� करने 

म� किठनाई महसूस हो रही है।…(�यवधान) 

 म� आपके मा�यम से िनवेदन करना चाहता ह� ं िक  कािम�क मं�ालय को िनद�िशत कर� िक  

ऐसे अिधका�रय� के िलए पनु: एक बार िफर से �ेिनंग क� �यव�था कराई जाए और ससंद एव ं

सांसद क� ग�रमा के बार ेम� अवगत कराया जाए। इससे हमार ेजैसे सांसद� और ससंद के �ित लोग 

और भी जाग�क ह�ग।े…(�यवधान) 

                                                             
* Not recorded.  
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माननीय अ�य�: डॉ. कुलमिण सामल को �ी शरद ि�पाठी �ारा उठाए गए िवषय के साथ सबं� 

करने क� अनमुित �दान क� जाती है। 

 कंुॅवर प�ुपे�� िसंह च�देल - उपि�थत नह�। 

  �ी लखन लाल साह� – उपि�थत नह�। 

…(�यवधान) 

डॉ. बशंीलाल महतो (कोरबा):आपने मझेु शू�यकाल म� बोलने का अवसर िदया इसके िलए 

ध�यवाद।…(�यवधान) 

HON. SPEAKER: Please go to your seat. This is not fair. 

… (Interruptions) 

डॉ. बशंीलाल महतो :हमार े देश म� और िवशेषकर छ�ीसगढ़ म� बह�त सार े ऐसे समाज ह�, जो 

अलग-अलग नायक, बंजारा, महरा, पठारी, धनहुार, भुंइयां, भुंइयन, भ�ुया और िविभ�न धीमर, 

केवट, कहार, म�लाह, नागवशंी जाित के ह�। …(�यवधान) इनके �व�या�मक िविभ�नता वाले श�द 

खेरवार, पडंो, भा�रया, तंवर, छ�ी, परगिनहा, �धान आिद मा�ा�मक �िुट के कारण अनसूुिचत 

जनजाित क� सूची म� शािमल नह� ह�ए ह�, उ�ह� शािमल करने के िलए क� � सरकार और रा�य 

सरकार त�काल कदम उठाये । …(�यवधान) 

माननीय अ�य�: �ी कुलमिण सामल को डॉ. बशंीलाल महतो �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है। 

…(�यवधान) 
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माननीय अ�य�: �ी सखुबीर िसंह जौनाप�ुरया - उपि�थत नह�। 

  �ी ह�र��� च�हाण – उपि�थत नह�। 

…(�यवधान) 

SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Madam, I want to raise a 

very important issue. …(Interruptions) In fact, I have sought for raising the 

matter in my mother tongue, Kannada. …(Interruptions) 

*Madam, Today I would like to raise the issue of conferring Bharat Ratna 

award posthumously to His holiness Sri Sri  Sri Dr. Shivakumara Maha 

Swamiji, who is ‘Shataayushi’ (supercentenarian).  He lived for 111 years 

and he was also known as ‘Trividha Dasohi’ as he was instrumental in 

providing free shelter, free education and free food to crores of devotees.  His 

holiness attained ‘Lingaikya’, means became one with the Lord Shiva, 

breathed his last recently. His yeoman service to the society is matchless in 

the entire world and has won hearts and minds of crores of people. His 

devotees spread all over the world. 

I would like to draw the attention of the entire ‘House’ through you 

Madam, the government of Karnataka recommended to the union government 

to consider His holiness Sri Sri Sri Dr. Shivakumara Maha Swamiji’s name for 

awarding the highest civilian award of the country Bharat Ratna when he was 

alive.  And it is the desire of crores of followers of Swamiji.   However, the 

Central government has disappointed all of us by not considering him for the 

                                                             
* English translation of the Speech originally delivered in Kannada. 

https://en.wikipedia.org/wiki/Supercentenarian
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greatest award of the country Bharat Ratna. It is rather painful and we are 

disappointed with the central government.  It is not good on the part of the 

Central government as it did pay respect to the concern of the people. 

Therefore, I urge upon the Union Government to consider the issue and 

award Bharat Ratna posthumously to His Holiness Sri Sri Sri Dr. Shivakumara 

Maha Swamiji at the earliest.. …(Interruptions) Thank you very much, Madam. 

…(Interruptions)  

HON. SPEAKER: Shri R. Dhruvanarayana, Shri B.N. Chandrappa, Dr. Kulmani 

Samal,Shri V.S. Ugrappa and Shrimati Supriya Sule are permitted to associate 

with the issue raised by Shri S.P. Muddahanume Gowda. 

… (Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again at 2 pm. 

12 28 hrs  

      The Lok Sabha then adjourned till Fourteen of the Clock. 
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14 02 hrs 

The Lok Sabha reassembled at Two Minutes past 
 Fourteen of the Clock. 

 
(Hon. Speaker in the Chair) 

 

MATTERS UNDER RULE 377* 

माननीय अ�य�: माननीय सद�यगण, िनयम 377 के अधीन मामल� को सभा पटल पर रखा 

जाएगा। 

…(�यवधान) 

14 02 ½ hrs 

At this stage Shri Kalyan Bannerjee and some other hon. Members came and 
stood on the floor near the Table.  

 

माननीय अ�य�: िजन सद�य� को िनयम 377 के अधीन मामल� को आज उठाने क� अनमुित दी 

गई है और जो उ�ह� सभा पटल पर रखने के इ�छुक ह�, वे तरुतं मामले का पाठ �यि�गत �प से 

सभा पटल पर भेज द�। उ�ह� मामल� को सभा पटल पर रखा माना जाएगा, िजनके िलए मामले का 

पाठ पटल पर �ा� हो गया है, शेष को �यपगत माना जाएगा। 

…(�यवधान) 
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(i) Need to expedite construction of flyover on National Highway 
 passing through Kalpi in Jalaun Parliamentary  

Constituency, Uttar Pradesh 
 

�ी भान ु�ताप िसहं वमा� (जालौन): मेर े ससंदीय �े� जालौन गरौठा भोगनीपरु म� एक 

ऐितहािसक नगरी कालपी म� 1.7 िकलोमीटर रा��ीय राजमाग� के एक अिनिम�त िह�से का िनमा�ण, 

जो िक वष� से अधर म� लटका था। अब उ� �थान पर बनाए जा रहे �लाई ओवर का िनमा�ण एक 

कंपनी कर रही है, िजसे तय समय सीमा म� �लाई ओवर समेत सिव�स रोड का िनमा�ण कराना है। 

उ� �लाई ओवर के िनमा�ण हेत ुNHAI �ारा 72 करोड़ 71 लाख �पये का ए�टीमेट ��ततु िकया 

गया है। िजसम� 19 करोड़ �पये अभी कंपनी को जारी िकए जा चकेु ह�। 

अतः मेरी के�� सरकार से मांग है उ� कंपनी को िनद�िशत करने का क� कर� िक उ� 

िनमा�ण काय� को तेजी से िकया जाए, तथा NHAI के चेयरमैन को भी उ� काय� हेत ु बची शेष 

धनरािश के अनमुोदन कराने के िलए िनद�िशत करने का क� कर� िजससे 54 करोड़ 60 लाख �पये 

ज�द ही जारी िकए जा सके तािक उ� काम तय समय सीमा म� हो सके । 
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(ii) Regarding invention of a drone for spraying pesticide 

 

�ी �हलाद िसहं पटेल (दमोह): म� सरकार का �यान एक नए य�� क� तरफ िदलाना चाहता ह�,ं 

िजसे जबलपरु, म0�0 के रहने वाले एक इंजीिनयर न ेबनाया है। इस “�ोन' म� 30 लीटर क� �मता 

है और यह ग�ना, म�का, इ�यािद फसल� म� क�ट नाशक िछड़काव म� मह�वपूण� सािबत होगा। यह 

�ोन को 20 फ�ट क� ऊंचाई तक सीिमत रखकर इसे एिवएशन क� अनमुित से मु� कर�, ऐसा म� 

माननीय नागर िवमानन मं�ी जी से अनरुोध करता ह�।ं म� सरकार से अनरुोध करता ह� ंिक इस �ोन 

और इसक� �ािविधक� का पेट�ट करने क� अनमुित िमले तािक इस भारतीय आिव�कार के मा�यम 

से कृिष �े� म� एक नई तकनीक� िवकास का पथ �श�त हो सके। सरकार इस य�ं के �यावसाियक 

िनमा�ण एव ं इसक� सहज उपल�धता हेत ु आव�यक सिुवधाए ं �दान कर े और आिव�कारक को 

रा��ीय स�मान से स�मािनत कर,े ऐसा मेरा सरकार से िनवेदन है। 
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(iii) Regarding establishment of Medical Tribunal 

SHRI ANURAG SINGH THAKUR (HAMIRPUR): With the advent of 

consumerism and commercialization of the health care sector, many cases of 

negligence in service by medical professionals and/or exuberant charges for 

medical services have surfaced. Given the existing problem of overburdening 

of cases in courts, an alternative mechanism for expeditious justice is required. 

Additionally, given the intricacies involved in medical cases, the lack of medical 

knowledge of judges in consumer courts can act as an impediment. Therefore, 

there needs to be an establishment of an medical tribunal where such cases 

can be addressed.  
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(iv) Need to include Khetauri Ghatwal-Ghatwar communities 

 of Santhal Pargana in Jharkhand in the list  
of Scheduled Tribes 

 

SHRI NISHIKANT DUBEY (GODDA): I refer the matter raised under Rule 377 

regarding inclusion of Khetauri,Ghatwal-Ghatwar and others as Scheduled 

Tribes in Parliament and received a reply from Hon’ble Minister of Tribal 

Affairs. But,  amidst  all  of  this, no development  has taken place in this 

regard so far.  

It is, therefore, I want to place a piece of great historical record - a book 

titled: “The Little world of an Indian District Officer”, written by R.  Carstairs and 

published by Macmillan & Co., London in 1912. In this book there is a detailed, 

historical record of the fact that the Santhal Parganas was created and named 

in 1855, and thus was the youngest of the Bengal districts. The writer provides 

a wonderful account and description of the Ghatwals (guardians of the passes) 

and the Khetowrie (Khetauri) and how at the time of the Permanent settlement 

in 1790, every part of the territory was occupied. This details that at the time of 

the Permanent Settlement that there was NOT a single Sonthal in the whole of 

this area. “Bhunyas, Khetowries, Hindoos, Mahomedens, Highlanders - yes, 

but Sonthals, no”.  
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It  is a fact that when these findings were recorded and when the book in 

question was published, the dispensation of Scheduled Castes and Tribes did 

not  exist in the context of what it means administratively today.  

Thus, the aborigines of the region are the ones who are deprived of their 

rightful status and claim to be recognized as Scheduled Tribes.    
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(v) Need to undertake development works and provide civic amenities in 

Barmer Parliamentary Constituency, Rajasthan 

 

कन�ल सोनाराम चौधरी (बाड़मेर): मेरा ससंदीय �े� 60 हजार वग� िकमी �े�फल एव ं36 लाख 

क� आबादी वाला �े� है, िजसक� 1070 िकमी सीमा भारत-पािक�तान अ�तरा���ीय सीमा से लगी 

है। यह पूरा म��थलीय एव ंथार �े� है। 1976 म� देश म� िवल�ु हो रहे एवं दलु�भ पशु एव ंपि�य� के 

सरं�ण के िलए 1980 म� िजला बाडमेर एव ंजैसलमेर के 3162 वग� िकमी के �े� को रा��ीय म� 

उ�ान घोिषत िकया गया िजसम� 73 गांव एव ं200 ढािणय� िजनक� आबादी 1 लाख 15 हजार 

और लगभग 4 लाख पशुधन है। यह वो �े� है िजस �े� के लोग� ने 1965 एव ं1971 के भारत-

पाक य�ु म� देश क� सेना का कंधे से कंधा िमलाकर साथ िदया था। �थानीय �े� भौगोिलक �प से 

िवषमतापूण� होने एवं पशुपालन एव ं खेती यहा ँ के जीवनयापन का मु�य आधार होने स ेयहा ँ के 

लोग� के �ारा व�यजीव� एव ंपि�य� का सरं�ण सराहनीय है। उ� �े� रा�य प�ी गोडावन सरं�ण 

के िलए घोिषत होने से पानी, िबजली, सड़क, िश�ा एवं िचिक�सा जैसी आधारभूत सिुवधाओ ंसे 

यह �े� िवगत 40 साल� से विंचत है। �य�िक यहा ँिकसी भी �कार से िनमा�ण काय� पर रोक होने से 

िवकास नह� हो पा रहा है। िवधानसभा, लोकसभा या �थानीय िनकाय� के चनुाव� म� डीएनपी �े� म� 

मूलभूत सिुवधाए ं�द� करवान ेक� मांग उठती रही है। लेिकन िविभ�न सरकार� �ारा आ�ासन� के 

अलावा इस �े� क� जनता के िहत म� कोई काय� नह� िकया गया । 

म� माननीय �धानम�ंी एवं �ामीण िवकास म�ंी के साथ ही राज�थान क� पूव� म�ुयम�ंी 

वस�ुधरा जी को ध�यवाद देना चाह�ंगा िज�ह�ने इस सदन म� मेर े�ारा िदनाकं 06.08.2014 म� मु�ा 

उठाने एवं िवभाग �तर पर प� �यवहार से �थानीय जनता क� तकलीफ� से अवगत करवाने पर 

रा��ीय म� उ�ान �े� के कुछ काय� के िनमा�ण हेत ु िनयम� म� िशिथलता �दान क� िजससे 

�थानीय लोग� को िवगत 40 साल� म� थोड़ी राहत िमली है । पर�त ुिनयम� एवं माग�दिश�का के �प� 

नह� होने से अपे�ाकृत काय� नह� हो पाया है । 
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यहा ँके हालात यह ह� िक 

1. सरकार ने करोड़ो �पये खच� कर जीएलआर बना िदए ह� पर�त ुपाईपलाईन खोदने क� अनमुित 

नह� होने से �ामीण पेयजल संकट से जूझ रहा है। बूंद-बूंद पानी के िलए लोग तरस रहे ह�। लोग 

बरसाती पानी पर साल भर िनभ�र रहते ह�। 

2. िवकास के म�ु� म� िबजली सबसे बड़ा म�ुा है 30 गांव एवं 200 ढािणया ँआज भी िबजली से 

विंचत है। �धानमं�ी क� हर घर िबजली योजना भी यहा ँ िबजली नह� पह�ंचा पाई है। िबजली के 

अभाव म� सभी �कार क� आधिुनक सिुवधाओ ंसे �ामीण वंिचत ह�। 

3. यहां िवगत 40 साल से सड़क� क� मंजूरी पर रोक है। जो सड़के पूव� म� बनी ह�ई थी। मर�मत के 

अभाव म� व ेभी ख�म हो चकु� ह�। ऐसे म� लोग� को क�चे रा�ते, �ेवल सड़क पर 5-7 िकमी का 

रा�ता पार करना पड़ता है। 

4. डीएनपी �े� म� आसपास के 20 िकमी क� दूरी तक सीएचसी या पीएचसी नह� है। इमरज�ेसी म� 

भी लोग इस वै�ािनक एव ंआधिुनक यगु म� िचिक�सा सेवा नह� िमल पाने से मौत के िशकार होते 

हो रहे ह�। 

5. सरकारी एव ंगैर सरकारी सभी काय� आज कल ऑनलाईन होने के बावजूद यहा ंन तो नेटवक�  है 

यिद हो तो मोबाइल चाज� करने के िलए िबजली नह� है। कुछ गावं� म� लोग टील� एव ं पेड़� पर 

चढ़कर मोबाइल से बात कर रोजी रोटी के िलए �े� के बाहर गए अपने प�रवारजन� से स�पक�  कर 

पाते ह�। 

6. पािक�तान से बड़ी स�ंया म� पीिड़त िह�दू-पाक िव�थािपत� को भी इसी �े� म� भूिम आविंटत 

कर बसाया गया है। उनको अभी तक नाग�रकता भी नह� िमली और आधारभूत सिुवधा भी नह� 

िमल पाई है। 
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सड़क नह�, िबजली नह�, पीने का पानी नह�, िचिक�सा सिुवधा नह�, िश�ा नह� यािन कोई 

मूलभूत सिुवधा नह� होना। यह रा��ीय म� उ�ान �े� घोिषत होना यहां के लोग� के िलए अिभशाप 

(आप) सािबत ह�आ है। शासन एवं �शासन क� अनदेखी का खािमयाजा यहा ंके लोग नक�  क� सी 

िज�दगी जी रहे ह�। 

मेरा िनवेदन है िक उ� �े� क� जनता क� तकलीफ� को देखते ह�ए उनक� सम�याओ ंके 

समाधान हेत ु के�� सरकार एवं रा�य सरकार शी�ाितशी� ठोस कदम उठाकर उ� �े� म� 

आधारभूत सिुवधाए ंउपल�ध करवाने हेत ु काय�वाही अमल म� लाकर �थानीय जनता को �याय 

�दान कराय�। 
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(vi) Need to provide Rajasthan its allocated share of Yamuna  

water as per agreement 
 
 

�ी राह�ल क�वा ं (चु�):राज�थान को यमनुा बेिसन रा�य� यथा राज�थान, िहमाचल �देश, 

ह�रयाणा, उ�र �देश एव ं िद�ली के म�य 1 2.5.1994 म� ह�ए समझौते के तहत 1.1 19 

बी.सी.एम. यमनुा जल का आवंटन ह�आ था। समझौता प� के अनसुार अपर यमनुा बोड� को बेिसन 

रा�य� को यमनुा का आवटंन हेत ुअिधकृत िकया गया था। िदनाकं 21.12.2001 यमनुा नदी बोड� 

ने 1917 �यूसेक यमनुा का जल ताजेवाला हेडव�स�  से चू� व झुंझनूु के िलए िदया जाने का 

िनण�य िलया गया। राज�थान सरकार के बार-बार आ�ह के प�ात भी ह�रयाणा ने इस ��ताव पर 

सहमित �दान नह� क�। िद�ली म� आयोिजत बैठक म� माननीय म�ुयमं�ी राज�थान व जल 

ससंाधन मं�ी राज�थान न ेमाननीय जल ससंाधन मं�ी भारत सरकार के सम� मजबूती से उ� 

म�ुा उठाया। िदनाकं 15.2.2018 को आयोिजत अपर यमनुा �र�य ुकमेटी क� बैठक ह�रयाणा �ारा 

िकये गये एतराज को खा�रज करते ह�ए अ�य� को भूिमगत पाइप लाइन �णाली �ारा जल लाने 

हेत ु राज�थान को डी.पी.आर. तैयार करने को कहा है। त�कालीन माननीय म�ुयम�ंी महोदया 

राज�थान ने 28.8.2018 �ारा प�रयोजन के िनमा�ण क� सहमित से अवगत कराने एव ंऔपचा�रत 

अनबुंध करने हेत ुमाननीय म�ुयम�ंी ह�रयाणा सरकार को िनवेदन िकया था । 

मेरा भारत सरकार से अनरुोध है िक ताजेवाला हैड पर आवंिटत जल को राज�थान 

सरकार �ारा भेजे गए एम.ओ.यू. पर ह�रयाणा क� सहमित कराय�, तािक राज�थान को अपने 

िह�से का जल �ा� हो सके । 
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(vii) Need to simplify the process of GST refund claims 

 

�ी सभुाष च�� बहिेड़या (भीलवाड़ा): म� सरकार का �यान अपने लोक सभा �े� भीलवाड़ा म� 

कपड़ा मंडी क� ओर आकिष�त करना चाहता ह�ं, जहा ंपर हर �कार के कपड़े का िनमा�ण होता है। 

उसके िलए जो धागा (मेन मेड यान�) काम म� लाया जाता है, उस पर जीएसटी क� दर 12 �ितशत 

है तथा तैयार कपड़े पर जीएसटी क� दर 5 �ितशत है इस कारण कपड़ा िनमा�ताओ ंक� जीएसटी 

क� रािश जमा रहती है। कपड़ा िनमा�ताओ ंको �ेिडट रािश के �रफ�ड िमलने है इसके िलए 1 

अग�त, 2018 से िस�थेिटक कपड़ा िनमा�ताओ ंको �रफ�ड जारी करने का नोिटिफकेशन आया है 

पर�त ु5 महीने बाद भी �रफ�ड नह� िमल पाया है। 

मेर ेलोकसभा �े� भीलवाड़ा क� 400 इकाईय� का करीब 75 करोड़ �पये स े�यादा का 

�रफ�ड अटका ह�आ है। म� िव� म�ंी महोदय से आ�ह करता ह�ं िक जीएसटी �रफ�ड के िलए स�म 

�तर से �प� िनद�श �दान कराय� तथा इस जिटलता को समा� करने के िलए मेन मेड यान� पर 12 

�ितशत क� जगह यिद 5 �ितशत जीएसटी क� दर िनधा� �रत हो जाये तो कपड़ा िनमा�ताओ ंको 

राहत िमलेगी। 
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(viii) Regarding problems faced by employees associated with Saakshar 

Bharat Mission in Jharkhand 

 

�ी रवी�� कुमार पा�डेय (िग�रडीह): म� सरकार का �यान सा�र भारत िमशन योजना अतंग�त 

लगे सा�रता किम�य� क� ओर आकृ� कराते ह�ए कहना चाह�ंगा िक देशभर म� सा�र भारत िमशन 

योजना अतंग�त 5.5 लाख सा�रकम� सिंवदा पर काय�रत ह�। अकेले झारख�ड म� इनक� स�ंया 

50,000 से अिधक है। वष� 1999 से लेकर 2009 तक रा��ीय सा�रता िमशन के तहत ये 

सा�रता कम� �वय ंसेवक के पद पर िन�वाथ� भाव से असा�र� को पढ़ाने के साथ-साथ लगातार 

सामािजक काय� करते रहे ह�। वष� 2010 से सा�र भारत िमशन के तहत पचंायत �े� के लोक िश�ा 

के�� म� ये �ेरक के पद पर काम कर रहे ह�। इसके एवज म� इ�ह� 67 �पये दिैनक के िहसाब से 

2000 �0 मािसक मानदेय िमलता है। सरकार �ारा चलाये जाने वाली िविभ�न योजनाए ंऔर काय� 

जैसे प�स पोिलयो, कु� उ�मूलन, पी0डी0एस0 सपुरवाइजर, मतदान काय�, योजना बनाओ ं

अिभयान, मनरगेा काय�, �व�छ भारत सव�, आिथ�क गणना, जन-धन खाता खलुवाना, अटल प�शन 

योजना, �कूल चल� अिभयान के अलावा पारा िश�क� के हड़ताल क� अविध म� िव�ालय म� पठन-

पाठन काय� करना आिद काय� सरकार �ारा �ेरक� से िलया जाता है, िजसे ये �यूनतम वेतनमान म� 

भी ईमानदारी पूव�क असा�र� को पढ़ाने के साथ साथ कर रहे ह�। पर�त ुसरकार ने 31 माच�, 2018 

के बाद सा�र भारत िमशन को �थिगत कर िदया है, िजसके कारण सभी सा�रताकम� बेरोजगार 

होकर भखुमरी क� ि�थित म� आ गए ह�। 

 अतः सरकार स ेमांग है िक सा�रता किम�य� का सेवा िव�तार कर इ�ह� िनयिमत िकया 

जाये या सरकार के अ�य काय��म� म� इ�ह� समायोिजत िकया जाये तथा सा�रता किम�य� के 

लंिबत मानदेय का भगुतान करते ह�ए सा�रता किम�य� को स�मानजनक मानदेय िदया जाये।  
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(ix) Regarding creation of All India Judicial Services 

 

डॉ. उिदत राज (उ�र-पि�म िद�ली):स�ुीम कोट�  का हाल का िनण�य अनसूुिचत जाित/जनजाित 

और अ�य िपछड़े वग� के िहत� के िखलाफ है, जो कहता है िक आर�ण िवभाग को इकाई मानकर 

लागू िकया जाए न िक िव�िव�ालय को। िवभाग म� यिद एक-दो या तीन ही जगह खाली ह� तो कभी 

भी इन वग� को आर�ण का लाभ नह� िमल सकेगा। स�ुीम कोट�  का यह िनण�य नीित बनाने जैसा है 

जो केवल ससंद ही कर सकती है। उ�च �यायपािलका म� जब तक एस.सी./एस.टी. एव ंओ.बी.सी. 

का आर�ण नह� होता तब तक इन वग� को �याय िमलना असभंव हो गया है। 

िजस तरह से िसिवल सिव�सेज क� परी�ा से यो�य �शासिनक अिधकारी चनेु जाते ह�, उसी 

तरह से अिखल भारतीय �याियक सवेा लागू क� जाए । 
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(x) Need for doubling of railway lines in Gujarat 

 

�ीमती जय�ीबेन पटेल (मेहसाणा): गजुरात देश का सबसे बड़ा जीडीपी वाला �मखु औ�ोिगक 

रा�य है। इसके साथ ही वाइ�ेट गजुरात �लोबल इ�व�ेटस� सिमट क� जबरद�त सफलता के चलते 

रा�य म� लाख�-करोड़� �पये का िनवेश होता है। इन सबको देखते ह�ए गजुरात रा�य म� िविभ�न 

रलेवे लाइन� के दोहरीकरण क� आव�यकता है। 

बंदरगाह� और उ�ोग� स ेमाल क� आवाजाही के िलए बड़े िहंटरल�ड क� आव�यकता है। 

इसके तहत गजुरात सरकार िविभ�न सगंठन�, उ�ोग�, या�ी सघं� से लगातार �तिनिध�व �ा� कर 

रही है। रेलवे लाइन� के दोहरीकरण हेत ुभारत सरकार से बह�त बार प�ाचार िकया गया है। लेिकन 

इस पर अभी तक कोई काय�वाही नह� क� गई है। 

अतः मेरा अनरुोध है िक रलेवे मं�ालय �ारा िन�निलिखत रेलवे लाइन� का दोहरीकरण 

िकया जाये िजससे जनता तथा उ�ोग� को सिुवधा �ा� हो सके।  

1. मेहसाणा - पालनपरु  

2. राजकोट-  वेरावल 

3. राजकोट – ओखा  
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(xi) Regarding setting up of an income tax Appellate Tribunal 

 at Hubbali-Dharwad city of Karnataka 
 

SHRI PRALHAD JOSHI (DHARWAD): Hubbali-Dharwad being the second 

largest city in the state of Karnataka witnesses number of situation whereby an 

income tax appellate tribunal has an important role to play. The city also has a 

High Court Bench and it is, therefore, requested that an income tax appellate 

tribunal shall be established for the convenience and ease of citizens of the 

constituency and places nearby. 
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(xii)    Need to bring mortal remains of NRIs from Gulf  

        countries to the country free of cost 
 

 

SHRI M.K.  RAGHAVAN (KOZHIKODE): India has around 90 Lakh people 

working in the Gulf countries and contribute around 37 billion USD to the 

nation. A good number of these NRIs are blue collared workers.  

The family back in India faces an acute challenge and harrowing 

experience to transport the mortal remains from the Gulf to India. Almost 10 

persons die every day in this sector. 

Today the Airlines operating to India charge the transportation of mortal 

remain according to weight and volume, Recently the Govt has announced a 

flat rate on Air India for bringing the dead body which is between Rs. 28,500 

and Rs. 42,800 depending on the country.  

It is reported that some of our neighbouring countries transport the 

mortal remain free of cost. 

I urge upon the Government to examine and consider free transporting 

of mortal remains of the NRIs to India which will help many families of blue 

collared job seekers in the Middle East.  
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(xiii) Need to create a separate Ministry of Fisheries 

 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I wish to draw the 

attention of the Government to the need to create a separate Ministry for 

Fisheries, not just the Department announced on Friday. The Indian fisheries 

and aquaculture sector contribute to nearly 6.3% of global fish production and 

the livelihood of nearly 4 million are dependent on the sector. Furthermore, the 

Indian aquaculture sector has great potential for growth as India has a 

coastline of 7,517 km and extensive river and canal system of roughly 195.210 

km. The Indian fisheries sector requires urgent attention and investment, it will 

help the sector reach its maximum potential. A separate ministry will also help 

understand and address issues of fishermen across India and allow for their 

concerns to be heard at a national level. Additionally, the fishing community 

are economically-socially vulnerable, it requires special attention, especially in 

times of natural calamities (cyclone, floods etc) that adversely impact the 

industry and the livelihoods of fishermen. 

 

  



04.02.2019                                                                                                                     56 

 
(xiv)   Need to safeguard the interests of poultry farmers 

 of Namakkal district, Tamil Nadu 
 

SHRI P.R. SUNDARAM (NAMAKKAL): Namakkal District in Tamil Nadu is the 

largest producer of poultry. 34 Million Eggs are produced every day. All over 

Tamil Nadu and Kerala, Eggs are supplied from here, and Eggs are exported 

to Maldives and Afghanistan.  

Namakkal receives 500 to 550 mm rainfall leading to failure in 

agriculture. Because of this Tapioca Farmers have turned to Poultry.  

Namakkal has more than 800 farms with an average of 50,000 hens, 

giving employment directly and indirectly to 10,000families. For quality and 

nourishment, poultry are reared in platform cages, in good environment for all 

climatic conditions. The present poultry rearing system is as per modern 

scientific guidance & welfare, the chicks are taken care of to ensure quality and 

interest of public and provide eggs at an affordable price. To avoid variations in 

market price, cold storage facilities are also created to store surplus eggs.  

Tamil Nadu is the first State to introduce eggs in noon meal scheme in 

schools from 1990 which is followed by many States. Hence, to safeguard the 

welfare of Poultry Farmers the Union Government is urged to give attention to 

protect the interests of poultry farmers.  
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(xv) Need to introduce Women’s Reservation Bill 

SHRIMATI K. MARAGATHAM (KANCHEEPURAM): I wish to bring to the 

notice of the Government the need to provide reservation for women in the Lok 

Sabha and the State Assemblies on top priority. The Constitution (One 

Hundred and Eighth Amendment) 2008 Bill, seeking to provide 33 percent 

reservation for women in the Lok Sabha and the State Assemblies was 

introduced in the Rajya Sabha in 6th May 2008. The Bill was referred to 

Standing Committees twice and was ultimately passed by the Rajya Sabha on 

9thMay 2010. However, it lapsed with the dissolution of 15th Lok Sabha in 

2014. It is saddening that a long pending demand of such an important Bill has 

been pending for over ten years. The enactment of the 73 and 74th 

Constitutional amendments has facilitated the entry of lakhs of women in 

villages, small towns and cities, into the political arena. It is an irony that 

women are still struggling to secure the same in Parliament. Our late lamented 

leader Dr Puratchi Thalaivi Amma got two bills, amending Municipal and 

Panchayat laws to increase the percentage of reservation for women from 33 

to 50, passed in 2016. I appeal to the Government to introduce the Women’s 

Reservation Bill in Parliament without further delay. 
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(xvi) Regarding manual scavenging in India 

 

SHRI DINESH TRIVEDI (BARRACKPUR): It is perturbing to understand that 

the inhuman practice of manual scavenging is widely practiced throughout the 

country even today. Every year hundreds die due to asphyxiation of the 

poisonous gases, the death of five manual scavengers in Delhi on September 

10 testifies to the fact. In 2013, the government acknowledged the cleaning of 

dry toilets as manual scavenging and made it an illegal offence. However, so 

far no convictions have been made under the law. Yet, over 20,500 people 

have been identified as involved in manual scavenging according to a survey 

conducted by Ministry Of Social Justice and Empowerment, of them the 

majority are Dalit women.  

Under the Swacchh Bharat Mission, many septic tanks are being built in 

rural India. If the government do not take up faecal sludge management as a 

priority, it will again put the burden on manual scavengers to clean millions of 

dry toilets and things could go much worse.  

Therefore, I urge the Government to look into this matter extensively and 

put a complete end to this and rehabilitate the workers immediately providing 

them with alternative job opportunities.    
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(xvii) Regarding return of undisputed land in Ayodhya 

 

PROF. SAUGATA ROY (DUM DUM): The Centre argued in its application in 

Hon’ble Supreme Court to return the un-disputed land, that the Supreme 

Court’s judgment in Dr M Ismail Faruqui and Ors Vs Union of India (October 

24, 1994), which upheld the Constitutional validity of the Acquisition of Certain 

Areas of Ayodhya Act, 1993, under which the 67.703 acres were acquired to 

Nyas. Government is trying to establish, that the “interest claimed by the 

Muslims was only over the disputed site of 0.313 acres where the disputed 

structure stood before its demolition”. It divided the disputed 2.77 acres of land, 

including the spot where the Babri Masjid stood until December 6, 1992, and 

the area around it, equally among the Nirmohi Akhara, the Sunni Central Wakf 

Board, UP, and Ramlalla Virajman, The government’s intention to divide the 

public by highlighting the belief of a major community to win the election in 

anyway. 
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(xviii) Regarding construction of road over-bridge at level  

             Crossing No. 61 at Basta in Balasore Parliamentary 
 Constituency of Odisha 

 
SHRI RABINDRA KUMAR JENA (BALASORE): The busy main road 

connecting block headquarter Basta to both the National Highway Nos. 5 & 60, 

on either sides, passes through Manual LC-61 near South Cabin at Basta Daily 

market area. People of both the districts of Balasore and Mayurbhanj use this 

important short distance road for their daily needs. Despite the requisite survey 

work by South Eastern Railway completed since November 2013, there has 

been no progress in construction of ROB near South Cabin of LC-61. With the 

recent completion of a road bridge over the river Jalaka, there has been 

manifold increase in the number of vehicles plying through this already busy 

road, thereby creating more congestion at LC -61 areas and giving rise to 

accidents frequently.  

In this context, I would urge the Government to construct the ROB at LC 

61 immediately to prevent accidents and inconvenience to the general public of 

Basta and Baisinga areas of Balasore and Mayurbhanj districts respectively.  
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(xix) Regarding renaming of Bombay High Court 

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): It is requested that 

Bombay High Court should be named as Mumbai High Court. In fact, the State 

Government of Maharashtra had conveyed ‘‘no objection” for the same to 

Department of Law and Justice, Government of India, on 17/1/2005. In this 

connection, the State Government of Maharashtra had also sent a reminder 

letter on 1/11/2017. I request the Government of India and the Ministry of Law 

and Justice to convey its approval to name it as Mumbai High Court. 
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(xx) Need to rectify the methodology for imposition of  

GST on various products 

SHRI JAYADEV GALLA (GUNTUR): The Government is requested to look into 

and rectify the methodology of imposition of GST on various products. GST is  

imposed on products which are naturally processed, such as there is no GST 

on Chillis, but there is GST on dried Chillis.  

GST is collected through CGST, IGST and SGST. But, revenue 

collected through IGST is deposited under collective or common fund and 

distributed to States at the rate of 42% as per the recommendations made by 

the 14th Finance Commission. But, as per procedure and rule, only 50% of 

IGST revenue should be deposited under collective or common fund and the 

remaining half should be distributed to States. Due to this, the States are 

losing their genuine share of revenue and Andhra Pradesh is no exception. 

Due to above methodology, Andhra Pradesh lost Rs. 1,000 crores of its rightful 

share. Hence, I request the Ministry of Finance to rectify this methodology and 

pay Andhra Pradesh Rs. 1,000 crores which it lost.  
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(xxi) Regarding setting up of a Post Office Passport Seva 

 Kendra at Nenmara in Alathur Parliamentary  
Constituency of Kerala 

 
DR. P.K. BIJU (ALATHUR):Nenmara is a remote rural village in Palakkadu that 

belong to my Parliamentary Constituency, Alathur. Starting a Post Office 

Passport Seva Kendra (POPSK) in Nenmara will be beneficial to the people 

living in the 32 nearby Panchayaths and Chittoor -Tatamangalam Municipality 

in Chittoor, Palakkkd and Alathur taluks. This will be a boon to thousands of 

people who are working abroad, especially in Middle East countries, from 

these areas. The Post Office, Nenmara is an ideal place to start the POPSK. It 

has spacious quarters facing the main road that could be used as office space 

for the proposed POPSK and it is easily accessible to the public. I urge the 

Government to take necessary steps to start the Post Office Passport Seva 

Kendra at Nenmara Post office as early as possible.  
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(xxii) Need to amend DANICS rules to facilitate representation 

 of people of Lakshadweep in DANICS 
 

MOHAMMED FAIZAL (LAKSHADWEEP): I would like to bring to the notice of 

the Central Government about the plight of the local officers/employees of the 

UT of Lakshadweep. Despite working in tough island conditions and 

performing multifarious duties they have been placed at lower pay scales just 

for the reason that they belong to Scheduled Tribe. Even the present staff 

strength is not sufficient. Hence, there is an urgent requirement for higher pay 

scales at par with their Delhi counterparts and for improving efficiency of 

administration.  

It is also pertinent to mention that since Lakshadweep is a Union 

Territory and hence there are no locally recruited State Civil Service officer, the 

role of the State Civil Service is being performed by DANICS officers. Local 

officers of Lakshadweep are also eligible for promotion into DANICS but the 

irony is that till date no local officer has been promoted. Therefore, there is an 

urgent requirement for amendment of DANICS rules in such a way so that 

local officers of Lakshadweep can also be given proportional representation in 

DANICS.  

Further, it is to bring to your kind notice that entry grade of DANICS has 

been given the status of Group B with low pay scale (L-8) which is very 

detrimental for the local officers promoted into DANICS & hence requires 
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immediate rectification. Local officers of Lakshadweep shall also get the status 

and pay scales which their counterparts in Goa, Mizoram and Arunachal 

Pradesh are getting after promotion into State Civil Service. Therefore, entry 

grade officers of DANICS shall be designated as Group A officers with pay 

stale in Level 10 as per 7th CPC.  

Therefore, I request the Government to consider this matter for 

amendment in DANICS rules, so as to provide equality, justice & dignity to 

poor minority ST employees of UT of Lakshadweep. 
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(xxiii) Regarding pending Railway projects in Haryana 

SHRI DUSHYANT CHAUTALA (HISAR): I would like to express my concern 

about the demands of many railway projects in the state of Haryana which are 

pending for long period with the Central Government and I have been urging 

the government in this regard on various occasions continuously. Among these 

demands, the one is the railway connectivity from Hisar to Chandigarh and the 

extension of train from Bhiwani to Chandigarh up to Hisar. You are aware that 

Hisar Junction is the major railway station in Bikaner division and the city is a 

well-known industrial as well as educational hub in Haryana. But not even a 

single train originates from this major district headquarters to Chandigarh 

despite the fact that adequate railway track and other facilities are available. 

Therefore, I urge the government to identify all pending railway projects in my 

State including the one from Hisar to Chandigarh and expedite necessary 

action for early completion.  
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माननीय अ�य�: आप लोग अपनी सीट पर जाइए ।  

…(�यवधान) 

HON. SPEAKER: Whatever it is, please go to your seats. ऐसे तो कुछ भी मामला 

नह� बनता है । 

…(�यवधान) 

HON. SPEAKER: Please go to your seat. हम� रा��पित अिभभाषण पर चचा� श�ु करने 

दीिजए। 

…(�यवधान) 

�ामीण िवकास म�ंी, पचंायती राज म�ंी,  खान म�ंी तथा संसदीय काय� म�ंी (�ी नर�े� िसहं 

तोमर): माननीय अ�य� महोदया, म� आपके मा�यम से सभी सद�य� से अनरुोध करना चाहता ह� ं

िक महामिहम रा��पित जी के अिभभाषण पर ध�यवाद ��ताव देने के िलए चचा� का यह समय है। 

महामिहम रा��पित जी हमार ेदेश म� सव��च ह�, उनको इस सदन म� ध�यवाद देना ही चािहए ।  

इसिलए म� आपके मा�यम से सभी सद�य� से �ाथ�ना करता ह� ं िक वे अपनी सीट पर जाए,ं इस 

चचा� को �ार�भ कर� और रा��पित जी को ध�यवाद देने म� सहयोग कर� ।…(�यवधान) 

माननीय अ�य�: आपका मामला वैसे भी कोट�  म� है । Let the Supreme Court decide all 

these things. यहां यह िडसाइड नह� हो सकता है। It cannot be decided here. 

…(Interruptions) 
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माननीय अ�य�: सभी ‘चोर’ और हम ही समझदार, ऐसा नह� होना चािहए । Please go to 

your seat.  

…(Interruptions) 

HON. SPEAKER: The House stands adjourned to meet again tomorrow, the 

5thFebruary, 2019 at 11 a.m. 

14 05 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on  
Tuesday, February 05, 2019/Magha 16, 1940 (Saka) 

 

 

 


	THE DEPUTY SPEAKER

	PANEL OF CHAIRPERSONS

	SHRI NISHIKANT DUBEY (GODDA): I refer the matter raised under Rule 377 regarding inclusion of Khetauri,Ghatwal-Ghatwar and others as Scheduled Tribes in Parliament and received a reply from Hon’ble Minister of Tribal Affairs. But,  amidst  all  of  this, no development  has taken place in this regard so far. 

	It is, therefore, I want to place a piece of great historical record - a book titled: “The Little world of an Indian District Officer”, written by R.  Carstairs and published by Macmillan & Co., London in 1912. In this book there is a detailed, historical record of the fact that the Santhal Parganas was created and named in 1855, and thus was the youngest of the Bengal districts. The writer provides a wonderful account and description of the Ghatwals (guardians of the passes) and the Khetowrie (Khetauri) and how at the time of the Permanent settlement in 1790, every part of the territory was occupied. This details that at the time of the Permanent Settlement that there was NOT a single Sonthal in the whole of this area. “Bhunyas, Khetowries, Hindoos, Mahomedens, Highlanders - yes, but Sonthals, no”. 

	It  is a fact that when these findings were recorded and when the book in question was published, the dispensation of Scheduled Castes and Tribes did not  exist in the context of what it means administratively today. 

	Thus, the aborigines of the region are the ones who are deprived of their rightful status and claim to be recognized as Scheduled Tribes.		 

	SHRI M.K.  RAGHAVAN (KOZHIKODE): India has around 90 Lakh people working in the Gulf countries and contribute around 37 billion USD to the nation. A good number of these NRIs are blue collared workers. 

	The family back in India faces an acute challenge and harrowing experience to transport the mortal remains from the Gulf to India. Almost 10 persons die every day in this sector.

	Today the Airlines operating to India charge the transportation of mortal remain according to weight and volume, Recently the Govt has announced a flat rate on Air India for bringing the dead body which is between Rs. 28,500 and Rs. 42,800 depending on the country. 

	It is reported that some of our neighbouring countries transport the mortal remain free of cost.

	I urge upon the Government to examine and consider free transporting of mortal remains of the NRIs to India which will help many families of blue collared job seekers in the Middle East. 

	DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I wish to draw the attention of the Government to the need to create a separate Ministry for Fisheries, not just the Department announced on Friday. The Indian fisheries and aquaculture sector contribute to nearly 6.3% of global fish production and the livelihood of nearly 4 million are dependent on the sector. Furthermore, the Indian aquaculture sector has great potential for growth as India has a coastline of 7,517 km and extensive river and canal system of roughly 195.210 km. The Indian fisheries sector requires urgent attention and investment, it will help the sector reach its maximum potential. A separate ministry will also help understand and address issues of fishermen across India and allow for their concerns to be heard at a national level. Additionally, the fishing community are economically-socially vulnerable, it requires special attention, especially in times of natural calamities (cyclone, floods etc) that adversely impact the industry and the livelihoods of fishermen.

	SHRI DINESH TRIVEDI (BARRACKPUR): It is perturbing to understand that the inhuman practice of manual scavenging is widely practiced throughout the country even today. Every year hundreds die due to asphyxiation of the poisonous gases, the death of five manual scavengers in Delhi on September 10 testifies to the fact. In 2013, the government acknowledged the cleaning of dry toilets as manual scavenging and made it an illegal offence. However, so far no convictions have been made under the law. Yet, over 20,500 people have been identified as involved in manual scavenging according to a survey conducted by Ministry Of Social Justice and Empowerment, of them the majority are Dalit women. 

	Under the Swacchh Bharat Mission, many septic tanks are being built in rural India. If the government do not take up faecal sludge management as a priority, it will again put the burden on manual scavengers to clean millions of dry toilets and things could go much worse. 

	Therefore, I urge the Government to look into this matter extensively and put a complete end to this and rehabilitate the workers immediately providing them with alternative job opportunities.   

	SHRI RABINDRA KUMAR JENA (BALASORE): The busy main road connecting block headquarter Basta to both the National Highway Nos. 5 & 60, on either sides, passes through Manual LC-61 near South Cabin at Basta Daily market area. People of both the districts of Balasore and Mayurbhanj use this important short distance road for their daily needs. Despite the requisite survey work by South Eastern Railway completed since November 2013, there has been no progress in construction of ROB near South Cabin of LC-61. With the recent completion of a road bridge over the river Jalaka, there has been manifold increase in the number of vehicles plying through this already busy road, thereby creating more congestion at LC -61 areas and giving rise to accidents frequently. 

	In this context, I would urge the Government to construct the ROB at LC 61 immediately to prevent accidents and inconvenience to the general public of Basta and Baisinga areas of Balasore and Mayurbhanj districts respectively. 




